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very good work so far as hard wood is con-
cerned. 1 would like to inform the House
that we have sub-statiens in various climatic
regions of the country. Therefore, Dehra
Dun_Institute is not isolated in a sub-
Himalayan region. It is taking care of
various climatic regions of the country and

having experiments in all varieties of wood.

I would specially ask my hon. friend, Mr.,

Dinkar Desai who is such a knowledgable

person to visit Dehra Dun and see what work

is being done there and, I am sure, he

will have all praise for this insfitute.

Sir, there are many points. It is not
possible to cover all the points. I have tried
to cover as many as possible I have taken
note of all the suggestions. I will ask my
Ministry to examine all the suggestions
made by the hon. Members.

Shri Chengalraya Naidu : At least
say something about sugarcane which is
selling at the rate of fire-wood.

Shri Jagjiwan Ram : So far as sugar is
concerned, this year, it has been a problem.
I am still trying to find some method by
which some additional sugar can be exported
and I will see what method we can devise
80 that sugarcane grower gets remuneration
price for his sugarcane.

Mr. Deputy-Speaker : May I put all
the cut motions together to vote ?

Several Hon. Members : Yes.

Mr. Deputy-Speaker : Now, I put all
the cut motions together to the vote of the

House.

All the cut motions woere put and negatiprd.

Mr. Deputy-Speaker : The question

is :

“That the respective sums not ex-
ceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1971, in respect of the
heads of demands eptered in the

A 1 2
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Demands Nos. 29 to 33, 115 and
116 relating to the Ministry of

"D. G. (Mem. of 3%

Finance, etz,)
Food, Agriculture, C ity
Develop and Cooperation.”
The motion war adopied.

19.00 hre.
MINISTRY OF FINANCE ETC. ETC.

Mr. Deputy-Speaker : Now, I put the
Demands of the other Ministries to the vote
of the House.

The question is :

“That thé respective sums not exceed-
ing the amounts shown in the fourth column
of the order paper, be granted to the Pre-
sident, to complete the sums necessary to
defray the charges that will come in course
of payment during the year ending the 31s
day of March, 1971, in respect of the heads
of demands entered in the second column
thereof against—

(1) Demands Nos. - 14 to 28 and 107"
to 114 relating to the Ministry of
Finance ;

" (2) Demands Nos. 37 to 41 snd 118
to 120 relating to the Ministry of
Health and Family Planning and
Works, Housing and Urban De-
velopment ;

(3) Demands Nos. 61 to 63 and 124
relating to the Ministry of Infor-
mation and Broadcasting ;

(4) Demands Nos. 72 and 73 relat-
ing to the Ministry of Law ; _

(5) Demands Nos. 77 to 81 and 129
to 131 relating to the Ministiy of
Shipping and Transport ;

(6) Demands Nos. 84 to 86 relating to
the Ministry of Supply ;

(7) Demands Nos. 87 to 90, 133.and
134 relating to the Ministry of
Tourism and Civil Aviation ;

(8) Deimands Nos. 91, 92 and 135

‘ relating to the Department of
Atomic Energy ;

{9) Demands Nos. 93 to 97, 136 and
137 relating to the Department of
Communications ;
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(10) Demand No. 98 relating to the

Department of - Parliamentary
Affairs ;
(11) Demand No. 101 relating to

Planning Commission ;

(12) Demand No. 102 relatlng to_ Lok
Sal:ha i

fﬁ) D “ND 103 '."‘
Sabha ; and ’

(14) Demand No. 104 relating to the

Secretariat of the Vice<President.”
“Thé ‘motion was adopled.
[Th motions for Demands for Grqn;s
m respect of | Msmsm of Finance e.t: which

were adopted by the Lok Sabha are rcpro-
duced below—Ed.].

Demnp No. 14—MINISTRY OF FINA-
NCE

“That a sum not exceeding Rs. 2.86 91,000
be granted to the President to tomplete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day. of March, 1971, in
respect of ‘Ministry of Finance’.”

Demanp No. 15—Customs

“That a sum not exceeding Rs.8,47,62,000
be granted to the President to complete the
shim necessary to defray the cliarges which
will come in course of payment during the
year endirig the 31st day of March, 1971, in
respect, of ‘Customs’.”

D_num No. 16—UNion Excise
DuTres

“That a sum not exceeding Rs.14,49,33,000
be granted to the President to.complete
the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Union Excise Duties'."

‘DeMAND No. 17—TAxEs ON.
INcLuDING CORPORATION TAX ETC.

‘“That a sum not exceeding Rs.15,
79,76,000 be granted to the President to
complete the. sum necessary to defrdy the
charges which ml] fome in course of pay-
ment during the year ending the 31st day
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of March, 1971, in ‘réspect of “THxes on In-
coim including Corporation Tax etc'.”

‘Dm:m No. 18—Stamps

Tlu! ‘a sum  not exceeding Rs.3,90,
52.000 he granted to the President to com-
plete the sum neceasary to defray the charges
whlch will come in cpurse of payment during
thewr ending.the 31st day-of March, 1971,
in respect, of «Btamps’.”

Dmxm No. 19—Av.n:-rr

.. “That a sum not exceeding Rs.23,25,
00,000 be granted to the President to
cnmplete the sum necessary to defray the
chsrges which will come in course of pay-
ment during the year ending the 31st day
ofMarch, 1971, in respect of <Audit’.”

Demanp  No. 20—CURRENCY AND
Oolmt:! C

“That & sum not exceeding Rs.13,
76,97,000 be granted to the President to
completé the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in Tespect of ‘Currenl:y
nnd Coinage”."”

Demanp No. 2I—Mnm:

“Tiat a sum not exceedlng Ks.3,00,04,000
be g d to the President to plete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Mints'."

DemaND No. 22—KoLAr GoLp Mines
“That a sum not exceeding Rs.5,77,
61,000 be g d to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of :Kolar Gold Mines.”

DEMAND No. 23—PENSIONS AND OTHER
RETIREMENT BENEFITS

”l‘hat & sum not uceed:ng Rs.7,51,
09 009 be granted to the President to com-
plete the sum mmsiry to defray the charges
whlcll will come in course of payment dur-
ing the year ending the 31st day of March,
1 in fespect of 'Pensmm and other Re-



8§59 D.C. (M of

‘DiMiND ‘No. 24—OrioM FACTOR ms
mALn_:.om wonis'_

“That a sum not _exceeding Rs.},00,
55,000 be granted to the l’rendeqt, to com-
plete the sum necessary to'defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1971,
in respect of ‘Opium Factories and Aihlmd
Works'.”

DiaNp No. 25—OTHER  Ravenus

EXPENDITURE OF THE MINISTRY OF
FINANCE

“That a sum not exceedmg Rs. ‘26 87,
30,000 be gﬂnled to the Président to
complete the sum ncoessnr'y to defray the
chirges which will come m course ‘of pay-
ment during the year ending the 31st day of
March, 1971, in respect of ‘Other Revenue
Expenditure of the Ministry of Finance’.”

Demanp No. 26 ~GRANTS IN AID TO
STATE AND UnNioN TERRITORY
GOVERNMENTS

"I‘Iu! a sum not exceeding Rs.4,12,
60,93,000 be grated to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year sndmg the 31st day of
March, 1971, in respect of *Grants, in-aid
to State and Union Territory Govern-
ments'.” .

Demanp No. 27— MISCELLANEOUS
ADJUSTMENTE BETWEEN THE CEN-
TRAL AND STATE AND UNION Tm
RITORIES GOVERNMENTS

. *That a sum mot exceeding Re.34;12,000
be ‘granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March. 1971,
in respect of ‘Miscellaneous adjustments
between the Central and State Union Ter-
ritories Governments’.”

Demaxp No. 28—an\n'rmon P.AY-
MENTS ‘

. 'Ttm a sum- not meedmg R&M 000
hg snmed to the Pregident to_complete the
sum necessary to defray the charges which
will come in course of payment during the

yedr. ending the 31st day of March, 1971, ;
in reapect of ‘Prepartition-Payments’ ™~ '
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Demanp No ' 107-—CAr1-mL OUTLAY
' ON THE Inm.m chmtm Pﬂss

4

"ﬁnt a sum not exceeding Rs.3?.05.000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
Yea’r ending the 31st day of March, 1971, in
respect of «Capital Ou.ﬂa)f on the India Secu-
rity Prens' "

Dmm No ln&-—Currn. OUTLAY
ON CURRENCY AND COINAGE

"“That a sum not exceeding Rs.12,18,
07,000 be granted to the President to comi-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the. year .endingthe 31st day of March,
19'31..in respect of ‘Capital Outlay on Cur-
rency and Colnage’ "

Dmm No 109—Carmu. OUTLAY
OoN MiNTs

~ “That a pum not exceeding Rs.41,82,000
be granted to the Presideat to complete the
wm necessary to defray the charges which
will come in course of payment during the
year esding the 31st day of Maich, 1971; in
urpcct ‘of ‘Cspual outlny on Mlnta' "

Dmm No. llO—-C.an OUTLAY
OoN Koun GoLp Mmrs

“'I‘hat a sum not exceeding Rs. I,ls.
83 000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1971,
in respect of ‘Capital Outlay on Kolar Gold
Mines’.”

Demaxp No. 111 —COMMUTED VALUE
OF PENEIONS

. “That a sum not exceeding Rs. 5,94,
37,000 be g d to the Presid to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3fst day of March,
1971, in respect of ‘Commu:ed Value of
Pensions’.”

Demaxp. No. 112—Otner: CAPITAL
OUTLAY OF THE MINISTRY OF
FINANCE

“That .8 sum not excee lu Ra.1,65,13,
000be grantedto the President to complete
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the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of <Other Capital Outlay
of the Ministry of Finance’.”

DemMAND No. 113—CAPITAL OUTLAY
ON GRANTS TO STATE GOVERN-
MENTS FOR DEVELOPMENT

«That a sum not exceeding Rs.25,59,
97,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1971,
ip respect of «Capital Outlay on Grants, to
State Gover: ts for Develop .

DeMAND No. 114—LOANS AND ADVAN-
CES BY THE CENTRAL GOVERNMENT

“That a sum not exceeding Rs.4,02,
84,89,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the yer ending the 31st day
of March, 1971, in respect of <Loans and
Advances by the Central Gover .
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which will come in couse of payment during
the year ending the 31st day of March, 1971,
in respect of ‘Public Works’.”

Demanp No.
PrINTING

“That a sum not exceeding Rs.12,64,
42,000 be granted to the President to com-
pletethe sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of March,
1971, in respect of <Stationery and Prin-

»

ting’.

40—STATIONERY AND

Demanp No. 41—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF HEALTH AND FAMILY PLANN-
ING AND WORks, HousiNG AND
URBAN DEVELOPMENT

«That a sum not exceeding Rs.2,44,
40,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of° Other Revenue Expen-
diture of the Ministry of Health and Family

Demanp No. 37—MINISTRY OF
HeLtHe AND FamiLy PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT

«That a sum not exceeding Rs.60,64,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March, 1971,
in respect of ¢Ministry of Health and
Family Planning and Works, Housing and

Urban Development’.

DemAND No. 38—MEDICAL AND PUB-
LIC HEALTH

«That a sum not exceeding Rs.21,65,
05,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Medical and
Public Health’.” ’

DEMAND No. 39—PUBLIC WORKS
«That a sum not exceeding Rs. 35,59,

67,000 be granted to the President to com-
plete the sum necessary to defray the charges

Planning and Works, Housing and Urban
Development’.”

DeMAND No. 118—CAPITAL OUTLAY
ON PuBLIC WORKS

“That a sum not exceeding Rs.8,88,
33,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of’ Capital out-
lay on Public Works’.”

Demanp No. 119—Dernt CApITAL
OUTLAY

“That a sum not exceeding Rs.5,32,
41,000 be grnted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Delhi Capital outlay’.”

Demanp No. 120—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
HeaLts anp FamiLy PLANNINC
AND WORKS, HOUSING AND URBAN
- DEVELOPMENT

“That & sum not exceeding Rs.17,79,
44, 000 be granted to the President to com-
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plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of *Other Capital
outlay of the Ministry of Health and Fa-
mily Planning and Works, Housing and

"

Urban Development'.

Demanp No. 61—MINISTRY OF INFOR-
MATION AND BROADCASTING

“Thet a sum not exceeding Rs.21,80,000
be g d to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Ministry of Information and

Broadcasting’,

DxMaAND No, 62—EROADCASTING

“That & sum not exceeding Rs.10,57,
40,000 be granted to the Pesident to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,

»

1971, in respect of ‘Broadcasting’.

Demanp No. 63—OThRER REVENUE
EXPENDITURE OF THE MINISTRY OF
INFORMATION AND BROADCASTING

“That & sum not exceeding Rs.6,74,
69,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of' Other Hevenue Ex-
penditure of the Minpistry of Information
and HBroadcasting'.”

DEMAND NO. 124—CAPITAL OUTLAY
OF THE MINISTRY OF INFORMA-
TION AND BROADCASTING

“That a sum not exceeding Rs.4,43,
18,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Capital Outlay of the

Ministry of Information and Broadcasting’.

DeManp NO. 72—MINISTRY OF Law

“That a sum hot exceeding Rs.79,89,600
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
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year ending the 31st day of March, 1971, iil
respect of ‘Ministry of Law'.”

Demanp No. 73—OTHER Revenue
EXPENDITURE OF THE MINISTRY
or Law

“That a sum not exceeding Re.1,70,
62,000 be granted to the President to com=
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Other Revenue Ex-
penditure of the Ministry of Law’.”

DemaND No. 77—MINISTRY OF SHIp-
PING AND TRANSPORT

“That a sum not exceeding Rs. 1,21,
18,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Ministry of Shipping
and Transport’.”

Demanp No. 78-——Roaps

“That a sum not exceeding Rs.18,99,
85,000 be g d to the President to com-
plete the sum necesary to defray the charges.
which will come in course of payment dur--
ing the year ending the 31st day of Marck;-
1971, in respect of ‘Roads’.”

DEMAND No.
MARINE

“That a sum not exceeding Rs. 3,60,
78,000 be granted to the President to com--
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of *‘Mercantile
Marine'.”

79—MERCANTILE

Demanp No. 80—LIGHT HOUSES AND
LIGHT sHIPS

“That & sum not exceeding Rs.1,19,
18,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Light houses and
Light ships’.”

Demanp No. 81—OTHER REVENUE
EXPENDITURE OF THE MINISTRY

OF SHIPPING AND TRANSFORT
“That & sum not exceeding Rs.4,21,
12,000 be granted to the President to ccm-
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plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of *“Other Re-
venue Expenditure of the Ministry of Shipp-
ing and Transport’.”

DeMAND No. 129—CAPITAL OUTLAY
oN Roaps

“That a sum not exceeding Rs. 45,52,
84,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of ‘Capital Outlay
on Roads".”

DeMaND No. 130—CAPITAL OUTLAY
on PorTs

“That a sum not exceeding Rs.7,09,
50,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Capital outlay on

" Ports”.” )

Demanp No. 131—OtaErR CAPITAL
OF THE MINISTRY OF SHIPPING
AND TRANSPORT
“That a sum not exceeding Rs.13,77,
39,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day  of
March, 1971, in respect of “Other Capital
of the Ministry of Shipping and Trans-
port’.” :
DemanD No. 84—MINISTRY OF SUp-
PLY

" *“That a sum not exceedlng R034 22,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31s day of March, 1971, in
respect of ‘Ministry of Supply’.”

DEMAND No, 85—SUPPLIES AND Dis-
POBALS

‘““That a sum not exqeed_ing Rs.3,65,
39,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of March,
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1971, in respect of ‘Supplies and Dispo-
salg’.”

DeManp No. 86—OTHER REVENUE
' EXPENDITURE OF THE MINISTRY
oF SUPPLY

"Tlnt a sum not exceeding Rs.36,91,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
yenrend.ing the 31st day of March, 1971,
in respect of ‘Other Revenue Expenditure of
the Ministry of Supply’.”

DemaND No. 87—MinNisTry oF Toor-
1sM AND CIVIL AVIATION

“The a sum not exceeding Rs. 21,01,000
be granted to the President to complate
the sum necessary to defray the charges
which will come in course of payment
duyi_ng the year ending the 31st day of
March, 1971, in respect of ‘Ministry of
Tourism and Civil Aviation’.”

Demanp No. 88—METEOROLOGY

«“That a sum not exceeding Rs. 4,17,68,000
be granted to the President to complete
the sum  necessary to  defray  the
charges which will come in course of pay-
ment during the yeat ending the 315t day
of March, 1971, in respect of *‘Meteorology’.”

Demanp No. 89—AviATION

“That a sum not exceeding Rs.11,83,
37,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in cours: of pay-
ment during the year ending the 31st day
of March, 1971, in respect of +Aviation’.”

Demarnp . No. 9%0—OtuER . REVENUE
EXPENDITURE OF THE MINISTRY
oF TourisM AND CIVIL AVIATION

“That a sum not exceeding Rs.3,80,
16,000 be granted to the Presiden* to com-
plete the sum necessary to defray the
charges which will come in course of pay=
ment  during the year ending the 31st
day of March, 1971, in respect of *Other
Reévenue Expenditure of the Ministry of
Tom'nm nnd Clvll Avlntlon’ "

Dm.um No. 133—Cu:'r£u. QUTLAY
ON AVIATION

_ _“Tha_t a sum not exceeding Rs. 9,08,10,
000 be granted to the Piesident to complete
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.which will come in couse of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Capital outlay on
Aviation’.” .
Demanp No. 134—Qtuer CaPITAL
OUTLAY OF THE MINISTRY OF
TourisM AND CIVIL AVIATION

‘That & sum not exceeding Rs.11,25,
83,000 be granted to the President to com-
plete thn sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of *Other Capital
Outlay of the Ministry of Tourism and Civil
Aviation."."

Demanp No. 91—DEPARTMENT OF
ATomic ENErGY

“That a sum not exceeding Rs.26,80,000
be granted to the Presid n* to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of Ma-ch, 1971, in
respect of ‘Department of Atomic Energy’.”

Demanp No. 92—OrtHFR  REVENUE
EXPENDITURE OF THE DEPARTMENT
or Atomic ENERGY

‘That a sum not exceeding Rs.31,86,
80,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment dur’ng the year ending the 31st day
of March, 1971, in respect of * Other Re-
venue Expenditure of the Department of
Atomic Energy e

Demanp No. 135—CAPITAL OUTLAY
oF THE DEPARTMENT OF ATOMIC
ENERGY

#“That a sum not exceeding Rs.45,27,
41,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of’ Capital outlay of the
Department of Atomic Energy”.”

‘Demanp  No. 93—DEPARTMENT OF
'COMMUNICATIONS

“That a sum not exceeding Rs.13,74,000

be granted to the President to complete

the sum necessary to defray the charges

LS &
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which will come in course of payment dur-
ing the year ending the 31st clq of March,

. 1971, in respect of ‘Department of Cogi-

munications’.”

Demanp No. 94—Overseas Commu-
NICATIORs SERVICE

‘That a sum not exceeding Rs.3,62,
87,000 be granted to the President tb com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of '‘Overseas Communica-
tions Service'.”

Demanp No. 95—Posts anND TELE-
GRAPHS (WORKING EXPENSES)

“That a sum not exceeding Rs.2,07,
22,80,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Posts and
Telegraphs (Working Expenses.)’.”

Demanp No. 96—Posts anp TELE-
GRAPH DIVIDEND TO GENERAL
REVENUES, APPROPRIATION TO
ReservE FUNDs AND REPAYMENTS
OF LOANS FROM GENFRAL

“That a sum not exceeding Rs.31,60,
63,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of paymentduring
the year ending the 31st day of March, 1971,
in respect of ‘Post and Telegraphs-Dividend
to General Revenues Appropriation to
Reserve Funds and Repayments of Loans
from General Revenues.'.” i '

Demanp No. 97—OTHFR REVENUE
EXPENDITURE OF THE DEPART-
MENT OF COMMUNICATIONS

«That a sum not exceeding Rs.37,50,000
be granted to the President to complete the
sum necessary to defray the charges which
‘will come in course of payment during the
year ending the 31st day of March, 1971,
in regpect of ‘Other Revenue Expenditure
of the Depzrtment of Communications'.”

DeMaND No. 135—CAPITAL OUTLAY
ON PosTs AND TELEGRAPHS (NOT
MET FROM REVENUE)

«That a sum not exceeding Rs.73,55,

- 83,000 be granted to the Presldent to com.
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plete the sum necessary o defray the
‘charges which will come in course of pay-
ment during the year ending the 31st
of March, 1971, in respect of ‘Capital out-
lay on Posts and Telegraphs (Not met from
Revenues)".”

Demanp No. 137—OTHER CapITAL
OUTLAY OF THE DEPARTMENT OF
COMMUNICATIONS

“That a sum noc exceeding Rs. 1,53,
17,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in tespect of “Other Canital outlay
of the Department of Communications’.”

DemMaND No. 98—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

*That a sum not exceeding Rs.10,72,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Department of Parlia-
mentary Affairs’” —

Demano No. 101—Prannmng Com-
MISSION

‘That a sum not exceeding Rs.1,26,
41,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1971, in respect of’ Planning Com-
mission’.”

Demanp No. 102—Lok SABHA

“That a sum not exceeding Rs. 2,28,
39,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of Lok Sabha."

DemMaND No. 103—RAjYA SABHA

“That a sum not exceeding Rs.90,89,000
be granted to the President to complete the
_umn necessary to defray the charges which

will come in'course of payment dirihg the

“"year ending the 31st day of ‘Msrch, 1971, in

respect of ‘Rajya Sabha' »

Demanp No. 104\—-Szcnrmmr OF
THE VICE PRESIDENT

‘That a sum not exceeding Rs.2,75,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment d.uﬂ'n'g the
year ending the 31st day of March, 1971,
in respect of ‘Secretariat of the Vice
President.’.”

18.59 hrs.
APPROPRIATION (No. 2) BILL* 1970

The Minister of State in the Ministry
of Finance (Shri P. C. Sethi) : I beg to
move for leave to introduce a Bill to autho-
rise payment and appropriation of certain
sums from and out of the Consolidated Fund

of India for the servicesof the financial
year 1970-71.
19.00 brs.

Mr. Deputy Speaker : The question
is :

““That leave be granted to introduce a
Bill to authorise payment and ap-
propriation of certain  sums from
and out of the Consolidated Fund
of India for the services of the fi-
nancial year 1970-71.”

The motion was adopted.

Shri P. C. Sethi :
the Bill.

Sir, 1 introduce+

Sir, 1 beg to move :

““That the Bill to authoise payment and
appropriation of certain sums from
and out of the Consolidated Fund
of India for the services of the
financial year 1970-71, be taken
into consideration.”

Mr. Deputy Speaker : Mr. Sh:l'\'l Chan-
dra Jha.

*Published in Gazette of India .E.x_l.raurdinnr_y Part [, section 2, dated April 3:0, 19}0._
-f-Introdyced/moved with the recommendation of the President.



